RAJYA SABHA [20 December, 2004]

ethos of Sarva Dharma Sama-bhava implying let all religions flourish under
benevolent and non-discriminatory regime. This is unexpected from French
people who enjoy reputation as progressive among Europeans. Other
European countries comprise of sizeable citizen belonging to Sikh religion and
this ban may encourage these countries also to imitate. | apprehend this ban
on the Sikhs may be a design to force them to either give up their religion or
face hardships. In view of the tradition of cordial relationship between India and
France, the House may direct the Government to urge upon French
Government to reconsider the new law in order that the religious freedom is
restored to their citizens belonging to Sikh religion.

DR. M.S. GILL (Punjab): Sir, | associate myself with the Special Mention
made by Shri S.S. Ahluwalia.

SHRIMATI VANGA GEETHA (Andhra Pradesh): Sir, | associate myself with
the Special Mention made by Shri S.S. Ahluwalia.

KUMARI NIRMALA DESHPANDE (Nominated): Sir, | associate myself with
the Special Mention made by Shri S.S. Ahluwalia.

SHRI SANTOSH BAGRODIA(Rajasthan): Sir, | associate myself with the
Special Mention made by Shri S.S. Ahluwalia.

AN HON. MEMBER: Sir, the whole House would like to associate on the
Special Mention made by Shri S.S. Ahluwalia.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF URBAN
DEVELOPMENT (SHRI GHULAM NABI AZAD): Sir, this is an issue which |
have taken up with the Foreign Minister. Long back, | wrote to him and the
Foreign Minister is here and he has taken it up with the French Government.

MR. DEPUTY CHAIRMAN: Now, Shri P.K. Maheshwari.

Concern over the Implementation of the Mid-Day Meal Scheme
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Demand for a High Court at Agartala, Tripura

SHRI MATILAL SARKAR (Tripura): Sir, there is a proverb "Justice delayed
is justice denied". It is now applicable in the case of Tripura for not having a
separate High Court at Agartala. Of course, there is a permanent Bench of
Guwahati High Court at Agartala. But pendency of cases counts for a huge
number, and it is next to Assam. The number of Judges in the Bench is far
below the requirement. The people cannot take the facilities of Guwahati High
Court straightaway, because the journey by bus to Guwahati is tedious and
journey by air is costly for the common people. So, the people here are not
getting facilities of justice to the necessary extent. Now, a new building is
coming up at Agartala. All other infrastructural facilities exist at Agartala.
Accommodation for the staff and officers for a High Court are also available.

I, therefore, urge upon the Central Government to establish a separate
High Court at Agartala at the earliest.
Demand for the Development of Tourism in the country
SHRI B.J. PANDA (Orissa): Sir, my Special Mention is with regard to the
need for certain specific steps for the development of tourism. The importance

of tourism for creating gainful employment and improving our economy cannot
be over-emphasized. In the days to come, more jobs will
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